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Prosent: Sh. Anil Srivastava, counsel for applicant.
Sh. S.Rajappa, counsel for respondents.

Leamed counsel for applicant states that enquiry has been conducted in a very

ﬂaggp&'mamer without ﬁ‘ﬁ)ﬁd@ﬂg an oppertunity to the applicant. Yet we find that the

LB . ,
directiong issued were to complete the enquiry and also considering the representation of
the applicant through a defence counsel.  In the event any illegality iz commifted,

remedy is not by way of MA. Applicant is at liberty to ascail the disciplinary proceeding

or final order thereof. With this MA stands disposed of.
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